
IN THE CEI'1TRAL ADMINISTRATIVE TRIBTJN.zj, HYDERA2An .BFN'TCH AT HYDE RABAD 

O.A.NO. I4 /93 

tween: 
	 Date of Order: 5/7-93 

Divisional Railway Me.nager, (ns) 
South Central Railway, Secunderabad, 

Pernionent "Yciy 1'.z-rctor (con) 
S.C. Rly, Secunderabad. 
Q-iiefi Signal Inspector, 
Signal & Telecormiunication tpartrnent, 
S.C.Rly, Secunderabad. 

applicants. 

and 

1.DWnotCf* \ h043: QL9$L'kk0W. CL144. 

2. Presiding Officer, Labour Court, 
Narayanaguda, A P. Hyderabad. 

Respondents. 

For the ApplicantsL Mr.N.I.Devraj, SC for Rlys. 

For the Respondentst 

(DPI: 
THE HON'BLE MR.JIJSTICE V.NEELALIC a;o VICE CHAIRMAN 

AND 

THE HONTBLE MR.P.T.TIRUVENGADAM : rz33Ef.(ADrT) 

The Tribunal made the follcwing Order:- 

Admit. The operation of the order dated 11-3--t2 

In C.M.P.No. 	% /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

t -  k4vL?JJ Ct 

To 
The Divisional Railway Manager (La) SC.Rly, Secunderabad. 
The Permanent way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecomnunication 
Department, S.C.PJy, Secunderabad. 

The Presiding Officer, Labour Court,' Narayanaguda, .Hyderabad. 
One copy to ldr..N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 

7.. One spare copy. 
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IN THE CErrRAL ADIINISTRATIVE TRIBUNAL 
1-1Y9EPthBAD BENCH AT HYDERABAD 

THE HON'ELE MR.NUSTICE v.NEaADRI PAD 
VICE CHIRNAN 

?1W 

THE HONT BLE ?4.A.B.GORTY ; MEMBER(AD) 

4D 

THE 	'BLE 14.T  .CHANDRASEICHAR REDLY 
MENEER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated : '- 
	

-1993 

QRB/JUDGMENT: 

C.A. No. 

O.A.NO. 

TA.No. 	 (w.p. 

Admitted and Interim directions 
issued 

Allowed 	Qv\ 

Disposed of with directions 
/ 

DismisSed 

Dismissed as withdrawn 
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Re: 
No 




